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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2018-19), having
been authorized by the Committee to submit the Report on their behalf, present this
Eighty-Eighth Report (16th Lok Sabha) of the Committee on Government Assurances.

2. The Committee (2017-18) at their sitting held on 24 January, 2018 took oral evidence
of the representatives of the Ministry of Micro, Small and Medium Enterprises regarding
some of the pending Assurances from the 3rd Session to the 5th Session of the
16th Lok Sabha.

3. At their sitting held on 04 January, 2019 the Committee considered and adopted
their Eighty-Eighth Report.

4. The Minutes of the aforesaid sittings of the Committee form part of this
Report.

5. For facility of reference and convenience, the Observations and Recommendations
of the Committee have been printed in bold letters in the Report.

New DELHI; DR.RAMESH POKHRIYAL “NISHANK”,
04 January,2019 Chairperson,
14 Pausha, 1940 (Saka) Committee on Government Assurances.
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REPORT

I. Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the
House and report the extent to which such Assurances, promises, undertakings
have been implemented. Once an Assurance has been given on the floor of the
House, the same is required to be implemented within a period of three months. The
Ministries/Departments of Government of India are under obligation to seek
extension of time required beyond the prescribed period for fulfillment of the
Assurance. Where a Ministry/Department are unable to implement an Assurance,
that Ministry/Department are bound to request the Committee for dropping it. The
Committee consider such requests and approve dropping, in case, they are
convinced that grounds cited are justified. The Committee also examine whether
the implementation of Assurances has taken place within the minimum time
necessary for the purpose and the extent to which the Assurances have been
implemented.

2. The Committee on Government Assurances (2009-10) took a policy decision
to call the representatives of the various Ministries/Departments of the Government
of India, in a phased manner, to review the pending Assurances, examine the reasons
for pendency and analyze operation of the system prescribed in the Ministries/
Departments for dealing with Assurances. The Committee also decided to consider
the quality of Assurances implemented by the Government.

3. The Committee on Government Assurances (2014-15) decided to follow the
well established and time tested procedure of calling the representatives of the
Ministries/Departments of Government of India, in a phased manner and review the
pending Assurances. The Committee took a step further and decided to call the
representatives of the Ministry of Parliamentary Affairs also as all the Assurances
are implemented through them.

4. In pursuance of the ibid decision, the Committee on Government Assurances
(2017-18) called the representatives of the Ministry of Micro, Small and Medium
Enterprises and the Ministry of Parliamentary Affairs to render clarification with
regard to delay in implementation of the Assurances given during the period from
the 3rd Session to the 5th Session of the 16th Lok Sabha. The Committee examined
the following 03 Assurances at their sitting held on 24.01.2018:—

Sl. No. SQ/USQ No. Dated Subject

L. USQNo.939 Rapid Incubation Programme
dated 16.07.2014 (Appendix-I)




SI. No. SQ/USQ No. Dated Subject

2. SQNo. 301 Development of MSMEs
dated 15.12.2014 (Appendix IT)
(Supplementary by
Smt. Bhavana Pundalikrao Gawali,
M.P)

3. USQNo. 1193 New MSMEs Policy
dated 07.12.2015 (Appendix-III)

5. The Extracts from Manual of Practice and Procedure in the Government of
India, Ministry of Parliamentary Affairs laying guidelines on the definition of an
Assurance, the timelimit for its fulfillment, dropping/deletion and extension, the
procedure for fulfillment, etc., besides maintenance of Register of Assurances and
periodical reviews to minimize delays in implementation of the Assurances are
reproduced at Appendix IV.

6. During Oral Evidence, reminding that the Ministries/Departments are required
to implement an Assurance within a period of 3 months, the Committee pointed out
the delay in fulfilling the Assurances. The Committee also enquired about the
system of reviewing/monitoring implementation of the Assurances at any level in
the Ministry and the details of meetings held in this regard. The Secretary, Ministry
of Micro, Small and Medium Enterprises apprised the Committee that review of
Assurances is indeed done in the Ministry.

7. Subsequently, 02 Assurances mentioned at SI. Nos. 1 and 2 have since been
implemented on 27.03.2018 and 18.12.2018 respectively.

Observations/Recommendations

8. The Committee note that out of the 3 Assurances of the Ministry of Micro,
Small and Medium Enterprises examined by them, 2 Assurances mentioned at
SIL. Nos. 1 and 2 have since been implemented on 27.03.2018 and 18.12.2018
respectively after a delay of 4 years while the remaining Assurance at SI. No. 3
is pending for more than 3 years. The inordinate delay in fulfilment of the
Assurances clearly indicates lackadaisical attitude of the Ministry in undertaking
proper follow-up action once an Assurance has been given. It also reflects
inadequate monitoring and follow-up action on the part of the Ministry. Since
the utility and relevance of an Assurance are lost due to inordinate delay in
fulfilment, the Committee recommend that the existing mechanism/system in
the Ministry should be streamlined so as to avoid undue delays in fulfilment of
the Assurances particularly the pending ones. The Committee also desire that
the Ministry should adopt a pro-active approach and enhance the level of
co-ordination with other Ministries/Departments concerned including the
Ministry of Parliamentary Affairs for early/timely implementation of all the
pending and future Assurances.



II. Review of Pending Assurance pertaining to the Ministry of Micro, Small and
Medium Enterprises

9. In the succeeding paragraphs, the Committee deal with the remaining pending
Assurance critically examined by them.

A. New MSME Policy

10. In reply to USQ No. 1193 dated 07.12.2015 regarding 'New MSME Policy'
(Appendix III), it was stated that the Government had prepared a draft consultation
paper on Micro, Small and Medium Enterprises (MSME’s) Policy on which a
large number of suggestions were received from various stakeholders. However,
the draft paper has not yet been given the final policy shape and the details are
yet to be worked out.

11. In their Status Note furnished in January 2018, the Ministry of Micro, Small
and Medium Enterprises apprised the position with regard to fulfillment of the
Assurance as under:—

"It has since been noted that the Department of IPP, Ministry of Commerce
and Industry is drafting a Future Ready Industrial Policy. MSME being a
part of Industry, the Ministry of MSME is providing its inputs related to
MSME sector to the Department of IPP for incorporation. Steps are ebeing
taken to finalize the MSME Policy at the earliest."

12. During Oral Evidence, the Secretary, Ministry of MSME further elaborated
the position as under:—

"Sir, the Department of Industrial Policy and Promotion are preparing a
general policy for the whole of Industry sector. MSME is a part of Industry.
Large Industries are taken care of by the Department of Heavy Industries.
The process of preparation of the policy has been started. MSME, being
part of Industry, the Ministry of MSME would provide inputs related to the
MSME sector to the Department of Industrial Policy and Promotion for
incorporation."

13. The Committee enquired about the time by which the new Policy is likely
to be finalised. The Secretary, Ministry of Micro, Small and Medium Enterprises
responded during evidence as under:—

"Sir, we are constantly in touch with them."

14. To a pointed query as to whether any target has been set for the
implementation of the Policy, the Secretary, Ministry of Micro, Small and Medium
Enterprises submitted as under:—

"Sir, no exact target has been communicated to us. However, our aim is to
provide inputs from our side. Therefore, we have sought 6 months time."



Observations/Recommendations

15. The Committee are concerned to note that the Assurance given in reply to
USQ No. 1193 dated 07.12.2015 regarding 'New MSME Policy' could not be fulfilled
even after alapse of more than 3 years. The Committee have been informed that the
Department of Industrial Policy and Promotion, Ministry of Commerce and Industry
are drafting a policy for the whole of Industry Sector. Micro, Small and Medium
Enterprises, being a part of Industry, the Ministry of Micro, Small and Medium
Enterprises are providing their inputs relating to the MSME Sector to the Department
of Industrial Policy and Promotion for incorporation in the Policy. The Committee
have further been informed that no exact target date for finalisation of the Policy has
been communicated to them. However, the Ministry have sought six months time for
the purpose and apprised that steps are being taken to finalise the Policy at the
earliest. Since the nodal Ministry in this case is the Ministry of Commerce and
Industry and unless and until they complete the preparation of the policy, the
Assurance will remain pending with the Ministry of Micro, Small and Medium
Enterprises. This at least calls for more concerted efforts and better coordination
between the Ministry of Micro, Small and Medium Enterprises and the Ministry of
Commerce and Industry especially when the country needs to have an effective and
contemporary MSME policy to further the interests of Micro, Small and Medium
Enterprises sector which is the backbone of any economy and an engine of economic
growth promoting equitable development for all. Further, Micro, Small and Medium
Enterprises are typically more labour intensive than large corporates and they,
therefore, provide tremendous employment potential at a low capital cost. In addition,
Micro, Small and Medium Enterprises also contribute a major portion of the country's
industrial production and exports and play a pivotal role in the development of the
country's industrial economy. Thus, sooner the policy is prepared and implemented,
the better is the overall condition of the country's economy. The Committee, therefore,
recommend both the Ministries to scale up the level of efforts and coordination with
all concerned in the matter and set a target date for preparation and implementation
of the Policy. Observing that the Assurance has been pending since 2015, the
Committee urge upon the Ministry of Micro, Small and Medium Enterprises to
furnish a Part Implementation Report detailing the work done till now in the matter
and ensure implement of the Assurance at the earliest.

IIL. Implementation Reports

16. As per the Statements of the Ministry of Parliamentary Affairs, Implementation
Reports in respect of the Assurances given in reply to the following 02 SQs/USQs
have since been laid on the Table of the House on the dates as mentioned against
each:

SISl No. in the Table SQ/USQ No. dated Date of
No. (Para No. 4) Implementation
1 S1. No. 01 USQ No. 939 dated 16.07.2014 27.03.2018

regarding 'Rapid Incubation Programme'




SISl No. in the Table SQ/USQ No. dated Date of
No. (Para No. 4) Implementation
(i) S1. No. 02 SQ No. 301 dated 15.12.2014 18.12.2018
(Supplementary by Smt. Bhavana
Pundalikrao Gawali, M.P,, Page No. 14)
regarding 'Development of MSMEs'
New DELHI; DR.RAMESH POKHRIYAL “NISHANK”,

04 January,2019
14 Pausha, 1940 (Saka)

Chairperson,

Committee on Government Assurances.



APPENDIX I

GOVERNMENT OF INDIA
MINISTRY OF MICRO, SMALL AND MEDIUM ENTERPRISES

LOK SABHA UNSTARRED QUESTION NO. 939
ANSWERED ON 16.07.2014

Rapid incubation programme
939. SHRINAGENDRA KUMAR PRADHAN:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased
to state:

(a) whether the National Small Industries Corporation has been organizing Rapid
Incubation Programme in the country;

(b) if so, the details thereof along with the salient features of the programme;

(c) the extent to which the said programme has been able to obtain its objectives
and the number of youths benefited under the said programme in various parts of
the country including Odisha during each of the last three years and the current
year;

(d) whether the NSIC Model of Rapid Incubation has been well received by any
developing country across the world; and

(e) if so, the details in this regard?
ANSWER

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRIKALRAJMISHRA): (a) to (c) Madam, National Small Industries Corporation
Limited (NSIC), a public sector undertaking under the administrative control of the
Ministry of Micro, Small and Medium Enterprises (MSME) has been organizing
Rapid Incubation Programme in the country. The salient features of Rapid Incubation
Training Programme of NSIC are self-employment generation and skill development,
providing opportunity to first generation entrepreneurs to acquire skills for enterprise
building and integrated support by way of providing hands-on-training and
entrepreneurship development.

The programme has been started on pilot basis at certain places, where the
objectives of training the youth for self employment has been successfully achieved.
The number of youth benefited under this programme in various parts of the country
including Odisha during last three years are as under:

Year No. of youth benefited
2011-12 2900
2012-13 3984
2013-14 3502




(d) & (e) NSIC's model of Rapid Incubation is well received by developing
countries. A number of delegations visited the centres in the last years expressed
their desire to set up similar centres in their country. NSIC has set up the Incubation
Centres in Ethiopia & Burundi. Setting up of such Centres at Rwanda, Burkina
Faso, Mozambique, Gambia, Zimbabwe, Gabon, Egypt and Libya are under process.



APPENDIX I

GOVERNMENT OF INDIA
MINISTRY OF MICRO, SMALL AND MEDIUM ENTERPRISES

LOK SABHA STARRED QUESTION NO. 301
ANSWERED ON 15.12.2014

Development of MSMEs

301. SHRIRAVINDRA KUMAR PANDEY:
SHRIRAMA KISHORE SINGH:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased
to state:

(a) the details of the schemes under implementation for the development of the
Micro, Small and Medium Enterprises (MSMES) in the country;

(b) whether the Government invites applications for financial assistance/loans
from the entrepreneurs willing to set up and develop MSMEs;

(c) if so, the details thereof along with the number of applications for availing
bank loans/assistance received/approved and rejected during each of the last three
years and the current year, State-wise;

(d) the number of applications still pending with the Government along with the
reasons therefore; and

(e) the steps taken by the Government to expedite the clearance of pending
applications?

ANSWER

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI KALRAJ MISHRA): (a) to (e) A statement is laid down on the Table of the
House.

STATEMENT REFERRED TO INREPLY TO PARTS (A) TO (E) INRESPECT OF
LOK SABHA STARRED QUESTION NO. 301 FORANSWER ON 15.12.2014

(a) The Ministry of MSME is implementing a number of important schemes to
set up and develop Micro, Small and Medium Enterprises (MSME's) in the country.
Major schemes/programmes includes (i) Credit Guarantee Scheme for Micro and
Small Enterprises, (ii) Credit Linked Capital Subsidy Scheme (CLCSS), (iii) Prime
Minister's Employment Generation Programme, (iv) Micro & Small Enterprises-
Cluster Development Programme (MSE-CDP), (v) Market Development Assistance
(MDA) Scheme, (vi) National Manufacturing Competitiveness Programme (NMCP)
etc.

(b) Setting up of MSME unit is an individual endeavour for which Banks/Financial
Institutions are providing loans to MSMEs after ascertaining project viability,

8



feasibility etc. Under Prime Minister's Employment Generation Programme (PMEGP)
implemented by the Ministry of MSME, the Government provides margin money
subsidy for setting up of new units. Further, in order to develop the MSMEs, the
Ministry provides financial assistance through schemes like Prime Minister's
Employment Generation Programme, Credit Guarantee Scheme, Credit Linked Capital
Subsidy Scheme (CLCSS), MSE-Cluster Development Programme (MSE-CDP), etc.

(c) The State-wise details of the flow of bank loans to Micro and Small Enterprises
(MSEs) by Scheduled Commercial Banks and the corresponding number of
beneficiary accounts from year ending March 31, 2011 to year ending March 31,
2013 are given in Annex.—A. The financial assistance provided to MSMEs and the
number of units assisted under CLCSS is given in Annex.—B. The data on the
number of Guarantee Applications received and aproved by Credit Guarantee Fund
Trust for Micro and Small Enterprises under the Credit Guarantee Scheme is furnished
at Annex.—C. The data on the number of applications for availing margin money
received, approved [by District Level Task Force (DLTF)] and rejected (by banks)
under PMEGP (Prime Minister's Employment Generation Programme) are furnished
at Annex.—D.

(d) The Status of pending applications in respect of Major Schemes of the
Ministry is given below:

* Under the PMEGP a total of 71,171 applications are pending throughout
the country as on 30.11.2014 and these are being placed before the District
Level Task Forces (DLTFs).

* Under the CLCSS the eligible applications of each quarter are settled by
the end of the next quarter as per the guidelines of the Scheme. At present
no application of the quarter ending 30.9.2014 (which are to be settled by
31.12.2014) are pending. For the quarter ending 31.12.2014, a total of 217
applications (as on 30.11.2014) have been received and are being processed.
These are to be settled by 31.03.2015.

*  Under the Credit Guarantee Scheme as on November 30, 2014 total number
of guarantee applications pending are 13879. This includes 5397 guarantee
applications lodged by the RRBs. In the light of the amalgamation of
number of Regional Rural Banks during 2012-13 and 2013-14, the guarantee
applications from the RRBs are temporarily kept on hold for want of
completion of certain formalities from the RRBs. Further, under the exit
policy and for suspension of guarantee approvals for registered MLIs of
CGTMSE, 4917 approvals of guarantee application of the MLIs with NPA
percentage over 15% in terms of the guarantees issued have also been
kept on hold. Balance number of 3565 guarantee applications is pending
for approval which has been received very recently and is being processed.

(e) In order to expedite the clearance of pending applications, on line filing and
disposal of applications have been introduced in case of all the major Schemes of
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the Ministry. To expedite the timely sanctioning of loans under PMEGP as well as
their disbursal by banks a District Level Advisory Committee' has been constituted
under the Chairmanship of the Member of Parliament of the district for monitoring
of the PMEGP Scheme. The process is periodically monitored at the national level
by a monitoring committee for PMEGP.
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ANNEXURE B

Number of Beneficiary Units and the amount of Subsidy sanctioned under
CLCSS year-wise (from 2011-12 to 2014-15)

Year Number of beneficiary Amount of subsidy sanctioned
Units (in Rs. lakh)

2011-12 3248 21166

2012-13 5713 34378

2013-14 6279 42149

2014-15%* 5669*
32545%

* till 30.11.2014
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ANNEXURE C

ANNEX REFERRED TO IN REPLY TO PART (c) IN RESPECT OF LOK SABHA
STARRED QUESTION NO. *301 FORANSWER ON 15.12.2014

Number of Guarantee Applications received and approved by Credit Guarantee
Fund Trust for Micro and Small Enterprises

SL Particulars 2011-12 2012-13 2013-14 2014-15*
No.
L. Number of 256592 321280 404795 245079*
Applications
received
2. Number of 243981 288537 348475 273789*
Applications
approved

*as on November 30,2014

Actual may vary due to intervening cancellations/modifications.

The reason for approvals being more than the received, in some places, is due to spillover of
proposals received from the previous year/month.
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SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Madam, a lot of money is
being given to young entrepreneurs in the country to establish MSMEs. The
Department of MSMEs has no monitoring mechanism to find out whether the
money given to young entrepreneurs through bank loans is being properly utilized,
and whether the persons to whom the money is given have really made use of the
opportunity given to them. I would like to know from the hon. Minister what is the
percentage of success of the young entrepreneurs who made use of this loan under

MSME scheme.
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APPENDIX III

GOVERNMENT OF INDIA
MINISTRY OF MICRO, SMALL AND MEDIUM ENTERPRISES
LOK SABHA UNSTARRED QUESTION NO. 1193
ANSWERED ON 07.12.2015

New MSME Policy
1193. SHRIR. GOPALAKRISHNAN:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased
to state:

(a) whether the Government is contemplating to introduce new Micro, Small and
Medium Enterprises Policy;

(b) if so, the details and the salient features thereof; and

(c) the time by which the said policy is likely to be implemented in the country?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) to (c) The Government had
prepared a draft consultation paper on Micro, Small and Medium Enterprises
(MSME) Policy on which a large number of suggestions were received from various
stakeholders. However, the draft paper has not yet been given the final policy
shape and the details are yet to be worked out.
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APPENDIX IV
(Vide para 5 of the Report)

EXTRACTS FROM MANUAL OF PRACTICE & PROCEDURE IN THE
GOVERNMENT OF INDIA, MINISTRY OF PARLIAMENTARY

AFFAIRS, NEW DELHI

Definition

Deletion from
the list of
Assurances

8.1 During the course of reply given to a question or a discussion,
if a Minister gives an undertaking which involves further action
on the part of the Government in reporting back to the House, it is
called an 'assurance'. Standard list of such expressions which
normally constitute Assurances and as approved by the
Committees on Government Assurances of the Lok Sabha and the
Rajya Sabha, is given at Annexure 3. As Assurances are required
to be implemented within a specified time limit, care should be
taken by all concerned while drafting replies to the questions to
restrict the use of these expressions only to those occasions
when it is clearly intended to give an assurance in these terms.

8.2 When an assurance is given by a Minister or when the
Presiding Officer directs the Government to furnish information
to the House, it is extracted by the Ministry of Parliamentary
Affairs from the relevant proceedings and communicated to the
department concerned normally within 10 working days of the
date on which it is given.

8.3.1 If the administrative department has any objection to treating
such a statement as an assurance or finds that it would not be
in the public interest to fulfil, it may write to the Lok Sabha/
Rajya Sabha Secretariat direct with a copy to the Ministry of
Parliamentary Affairs within a week of the receipt of such
communication for getting it deleted from the list of Assurances.
Such action will require prior approval of the Minister.

8.3.2 Departments should made request for dropping of
Assurances immediately on receipt of Statement of Assurances
from the Ministry of Parliamentary Affairs and only in rare cases
where they are fully convinced that the Assurances could not be
implemented under any circumstances and there is no option left
with them but to make a request for dropping. Such requests
should have the approval of their Minister and this fact should be
indicated in their communication containing the request. If such a
request is made towards the end of the stipulated period of three
months, then it should invariably be accompanied with a request
for extension of time. The department should continue to seek
extension of time till a decision of the Committee on Government
Assurances is received by the them. Copy of the above

22
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Timelimit
for fulfilling
an Assurance

Extension of
time for
fulfilling an
Assurance

Registers of
Assurances

Role of
Section
Officer and
Branch
Officer

communications should be simultaneously endorsed to the
Ministry of Parliamentary Affairs.

8.4.1 An assurance given in either House is required to be fulfilled
within a period of three months from the date of the assurance.
This timelimit has to be strictly observed.

8.4.2 If the department finds that it is not possible to fulfil the
assurance within the stipulated period of three months or within
the period of extension already granted, it may seek further
extension of time direct from the respective Committee on
Government Assurances under intimation to the Ministry of
Parliamentary Affairs as soon as the need for such extension
becomes apparent, indicating the reasons for delay and the
probable additional time required. Such a communication should
be issued with the approval of the Minister.

8.5.1 The particulars of every assurance will be entered by the
Parliament Unit of the department concerned in a register as at
Annexure 4 after which the assurance will be passed on to the
concerned section.

8.5.2 Even ahead of the receipt of communication from the Ministry
of Parliamentary Affairs, the section concerned should take prompt
action to fulfil such Assurances and keep a watch thereon in a
register as at Annexure 5.

8.5.3 The registers referred to in paras 8.5.1 and 8.5.2 will be
maintained separately for the Lok Sabha and the Rajya Sabha
Assurances, entries therein being made session-wise.

8.6.1 The Section Officer incharge of the concerned section will:
(a) scrutinise the registers once a week;

(b) ensure that necessary follow-up action is taken without any
delay whatsoever;

(c) submit the registers to the branch officer every fortnight if the
House concerned is in session and once a month otherwise,
drawing his special attention to Assurances which are not likely
to be implemented within the period of the three months; and
(d) review of pending Assurances should be undertaken
periodically at the highest level in order to minimise the delay in
implementing the Assurances.

8.6.2 The branch officer will likewise keep his higher officer and
Minister informed of the progress made in the implementation of
Assurances, drawing their special attention to the causes of delay.
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Procedure
for fulfilment
of an
Assurance

Laying of the
implementation
report on

the Table of
the House

Obligation to
lay a paper
on the Table
of the House
Vis-a-vis
assurance on
the same
subject

8.7.1 Every effort should be made to fulfil the assurance within
the prescribed period. In case only part of the information is
available and collection of the remaining information would
involve considerable time, an implementation report containing
the available information should be supplied to the Ministry of
Parliamentary Affairs in part scrutinize of the assurance, within
the prescribed timelimit. However, efforts should continue to be
made for expeditious collection of the remaining information for
complete implementation of the assurance at the earliest.

8.7.2 Information to be supplied in partial or complete fulfilment
of an assurance should be approved by the Minister concerned
and 15 copies thereof (bilingual) in the prescribed proforma as at
Annexure 6, together with its enclosures, along with one copy
each in Hindi and English duly authenticated by the officer
forwarding the implementation report, should be sent to the
Ministry of Parliamentary Affairs. If, however, the information
being furnished is in response to an assurance given in reply to
a question etc., asked for by more than one member, an additional
copy of the completed proforma (both in Hindi and English)
should be furnished in respect of each additional member. A copy
of this communication should be endorsed to the Parliament Unit
for completing column 7 of its register.

8.7.3 The implementation reports should be sent to the Ministry
of the Parliamentary Affairs and not to the Lok Sabha/Rajya Sabha
Secretariat. No advance copies of the implementation reports are
to be endorsed to the Lok Sabha/Rajya Sabha Secretariat either.

8.8 The Ministry of Parliamentary Affairs, after a scrutiny of the
implementation report, will arrange to lay it on the Table of the
House concerned. A copy of the statement, as laid on the
Table, will be forwarded by the Ministry of Parliamentary
Affairs to the member as well as the department concerned. The
Parliament Unit of the department concerned and the concerned
section will, on the basis of this statement, make a suitable entry
in their registers.

8.9 Where there is an obligation to lay any paper (rule/order/
notification, etc.) on the Table of the House and for which an
assurance has also been given, it will be laid on the Table, in the
first instance, in fulfilment of the obligation, independent of the
assurance given. After this is done, a report in formal implemen-
tation of the assurance indicating the date on which the paper
was laid on the Table will be sent to the Ministry of Parliamentary
Affairs in the prescribed proforma (Annexure 6) in the manner
already described in para 8.7.2.
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Committees on
Government
Assurances
LSR 323,324
RSR211-A

Reports of the
Committees on
Government
Assurances

Effect on
Assurances
on dissolution
of the

Lok Sabha

8.10 Each House of Parliament has a Committee on Government
Assurances nominated by the Speaker/Chairman. It scrutinized
the implementation reports and the time taken in the scrutinized
of Government Assurances and focuses attention on the delays
and other significant aspects, if any pertaining to them.
Instructions issued by the Ministry of Parliamentary Affairs from
time to time are to be followed strictly.

8.11 The department will in consultation with the Ministry of
Parliamentary Affairs, scrutinize the reports of these two
committees for remedial action wherever called for.

8.12 On dissolution of the Lok Sabha, all Assurances, promises
or undertakings pending implementation are Scrutinized by the
new Committee on Government Assurances for selection of such
of them as are of considerable public importance. The Committee
then submits a report to the Lok Sabha with a Specific
recommendation regarding the Assurances to be dropped or
retained for implementation by the Government.




ANNEXURE1

MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2017-2018)

(SIXTEENTH LOK SABHA)

FOURTH SITTING
(24.01.2018)

The Committee sat from 1100 hours to 1515 hours in Committee Room "C",
Parliament House Annexe, New Delhi.

kg

kg

A e

N o ke LN

PRESENT

Dr. Ramesh Pokhriyal 'Nishank' — Chairperson

MEMBERS
Shri Rajendra Agarwal
Shri Tariq Anwar
Shri Bahadur Singh Koli
Shri Prahlad Singh Patel
Shri Sunil Kumar Singh
Shri S. R. Vijay Kumar
SECRETARIAT
Shri U.B.S. Negi —  Joint Secretary
ShriP.C. Tripathy —  Director
Shri S.L. Singh —  Deputy Secretary
WITNESSES
kR koskock kg kR
kR koskock kg kR

Ministry of Micro, Small and Medium Enterprises

Dr. A K. Panda, Secretary

Shri Ram Mohan Mishra, AS&DC

Smt. Alka Nangia Arora, Joint Secretary
Shri Ravindra Nath, CMD, NSIC

Shri Piyush Srivastava, ADC
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6. Shri Satvinder Singh, CGM, NSIC
7. Shri Duni Chand Chambail, Consultant

8. Shri Anil Behal, Parliament Assistant

kg kR kskock kg kR

kg kR kskock kg kR

Ministry of Parliamentary Affairs

1. Shri Anil Kumar —  Under Secretary

2. Shri Purshottam Kumar —  Section Officer
kg kR koskock kg kR
kg kR koskock ok kg kR
kg kR koskock ok okok kR
kg kR koskock kg kR

2. Thereafter, the representatives of the Ministry of Micro, Small and
Medium Enterprises were ushered in and the Committee took their oral
evidence on the pending Assurances. the Committee reviewed three
Assurances (Annexure-I1V) of the Ministry pertaining to the 3rd Session to
the 5th Session of the 16th Lok Sabha as mentioned below:—

L USQ No. 939 dated 16.07.2014 regarding 'Rapid Incubation Programme'
(SL.No. 1)

The Committee were informed that National Small Industries Corporation Limited
(NSIC) was to establish 10 incubation centres in Africa. Out of these, seven centres
have already been established on the recommendations of Ministry of External
Affairs as funds for the same are provided by them. The proposal for establishment
of the two centres in Libya and Gabon has been dropped as the Ministry of External
Affairs has communicated that there is no need to establish any such centres there.
In respect of the remaining one centre in Mozambique, the Ministry informed that if
they get a site by February, 2018, then they will hand over the centre by February or
March the same year. The Committee noted that the Ministry had requested for
dropping the Assurance in November, 2017. However, observing that the Ministry
have taken various steps to implement the Assurance the Committee directed the
Ministry to submit a Part Implementation Report detailing the steps taken by the
Ministry for fulfilment of the Assurance and Changes brought about by these
steps. The Committee further directed the Ministry to pursure the matter vigorously
to implement the Assurance.
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I. SQ No. 301 dated 15.12.2014 regarding 'Development of MSMEs'
(Supplementary by Smt. Bhavana Pundlikrao Gawali, M.P.) (SL No. 2)

The Committee were informed that develoment of MSMEs is a continuous
process and hence it should not be treated as an Assurance and should be dropped
from the list of pending Assurances. The Committee noted that the earlier request
of the Ministry to drop the Assurance was not accepted on the grounds that the
Hon'ble Minister had himself stated on the floor of the House that he was receiving
the Question as a suggestion and would surely consider it. The Committee pointed
out that once the Hon'ble Minister has assured the country on the floor of the
House that a policy would surely be considered then there is no question of dropping
the Assurance. Moreover, the Committee observed that the Assurance is concerned
with a very important issue since it not only covers the development of MSMEs in
the country as a whole but extends to regions which are facing droughts/famines
and other natural disasters/difficulties. The Ministry apprised the Committee that
they have a number of schemes for backward areas but till now there is no scheme
in the Ministry of Micro, Small and Medium Enterprises for regions reeling under
drought/famines. The Committee were apprised that, the Ministry of Home Affairs
are executing a number of schemes for such areas. The Ministry, however, informed
the Committee that they want to put this matter into their policy criteria. The
Committee felt that the purpose of the Assurance was to help people of areas facing
difficult situations and if putting it into the policy for backward regions will serve
the purpose, then the Ministry should go ahead with it.

IL USQ No. 1193 dated 07.12.2015 regarding 'New MSME Policy' (SL No. 3)

The Committee were informed the Department of Industrial Policy & Promotion
(DIPP), Ministry of Commerce and Industry are drafting a policy for the whole of
industry sector. MSME being a part of industry, the Ministry of MSME provide
their inputs related to MSME sector to the Department of IPP for incorporation. The
Committee questioned the Ministry as to the target set for the preparation of the
said policy. The Ministry apprised the Committee that no exact target has been
communicated to them. However, the Ministry asked for 6 months time and apprised
the Committee that steps are being taken to finalise the MSME Policy at the earliest.
The Committee directed the Ministry to hold a joint sitting and set a target for
preparation of the Policy. The Committee further directed the Ministry to furnish a
Part Implemenation Report detailing the work done till now on the subject matter
and try to implement the Assurance at the earliest.

(The representatives of the Ministry of Micro, Small and Medium Enterprises

then withdrew)
koskok koK skoskok koskok Hskok
koskok koK skoskok koskok Hskok

5. A verbatim recrod of the proceedings has been kept.

The Committee then adjourned

kg kR koskock kg kR



STATEMENT OF PENDING ASSURANCES OF THE MINISTRY OF MICRO,
SMALL AND MEDIUM ENTERPRISES (FROM 3RD SESSION TO
5TH SESSION OF 16TH LOK SABHA)

SI. No. SQ/USQ No. Dated Subject

L. USQNo.939 Rapid Incubation Programme
dated 16.07.2014

2. SQNo. 301 Development of MSMEs
dated 15.12.2014
'Supplementary by
Smt. Bhavana Pundalikrao Gawali, M.P.)

3. USQ No.1193 New MSME Policy

dated 07.12.2015
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ANNEXUREII
MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2018-2019)

(SIXTEENTH LOK SABHA)
THIRD SITTING
(04.01.2019)

The Committee sat from 1030 hours to 1050 hours in Chairman's Chamber,
Room No. 133, Parliament House Annexe, New Delhi.

PRESENT
Dr. Ramesh Pokhriyal 'Nishank' — Chairperson
MEMBERS
Shri Rajendra Agarwal
Shri Anto Antony
Shri E. T. Mohammad Basheer
Shri Naran Bhai Kachhadia
Shri Bahadur Singh Koli
Shri C. R. Patil
Shri K. C. Venugopal

© NN R N

SECRETARIAT
1. ShriP. C. Tripathy —  Director
2. ShriS. L. Singh —  Deputy Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day's agenda. Thereafter, the Committee
considered and adopted the following Eight (08) draft Reports without any
amendments:

@i Draft Eighty-Third Report (16th Lok Sabha) regarding requests for
dropping of Assurances. (Acceded to)

(i) Draft Eighty-Fourth Report (16th Lok Sabha) regarding requests for
dropping of Assurances. (Not Acceded to)

@ii)) Draft Eighty-Fifth Report (16th Lok Sabha) regarding requests for
dropping of Assurances. (Acceded to)
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@iv)

V)

(vi)

(vii)

(viii)
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Draft Eighty-Sixth Report (16th Lok Sabha) regarding requests for
dropping of Assurances. (Not Acceded to)

Draft Eighty-Seventh Report (16th Lok Sabha) regarding review of
pending Assurances pertaining to the Ministry of Mines.

Draft Eighty-Eighth Report (16th Lok Sabha) regarding review of
pending Assurances pertaining to the Ministry of Micro, Small and
Medium Enterprises.

Draft Eighty-Ninth Report (16th Lok Sabha) regarding review of pending
Assurances pertaining to the Ministry of Defence (Department of
Defence Production).

Draft Ninetieth Report (16th Lok Sabha) regarding review of pending
Assurances pertaining to the Ministry of Human Resource
Development (Department of School Education and Literacy).

2. The Committee also authorized the Chairperson to present the Reports during
the current session of the Lok Sabha.

The Committee then adjourned.
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